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MINISIRY OF POWER
NOIIFICATION

New Delhi,the 26th October, 2006

G.S.R 667(E).*In excrcise ofthe powers conferred
by Section 176 ofthe ElectriciryAc! 2003 (36 of2003),lhe
CentalGovemment hereby makes the following Rules to
ameDd the Electricity Rules, 2005, namely ;-
I (l) These rules may be called the Eiectricity

(Amendment) Rules, 2006 .

€J They shau come into force oll the date of thcir
publication in fte Offi cial Gazette.

2. Ir the Electricity Rules, ?005, ir Rule ?, for
sub-rulc (l) the following sub-rule shall be substitutcd,
namely :--

"(1) rhe dlstributior liccnsee shall establish a Fon]m
for Redressal of Crievances ofConsurners under
sub-section (5) ofSection 42 which shall consist of
otficers of the licenseo. The Appropriatc
Commission shall nominate one ildependent
member wbo is familiar with the corsumer affrirs :

Provided that the nanner ofappointmeDt and the
qualiircation and experience of the pcrsons m be

appointed as mernber of thc Foruq) and thc
procedure ofdcaling with the grievances oflhe
consuorers by the l'onun and other sinilar maficrs

would bc as pef the guidelines specified by tite
State Commission "

lF. No 23,432005-R&Rl

AJAY SIIANKAR, Addl. Secy.

r"ote :--'Ihe Prilcipal Rules were published vide
No. G.S.R. 179(E), dated the 8th Junc, 2005 h the

Gaz€tteoflDdiadatcdtbe 8thJune, 2005.
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